
IN THE COURT OF ADDL. DIST. & SESSIONS JUDGE
HOJAI, SANKARDEV NAGAR .

Sessions case (T-2)  No- 240(N)/14.

State of Assam

Vs.

Md. Anuwar Hussain-Accused person

Present : 

Sri P.K. Bora, M.Sc.,LL.B., A.J.S.

Addl. Dist. & Sessions Judge 

Hojai, Sankardev Nagar.  

        Ld. advocate for the  accused : Mr.  A.B.M. Siddique. 

       Ld. advocate for the  State  : Mr.  R. Roy , Addl. P.P. 

       Evidence recorded on : 1/11/14. 

      Argument  heard  and judgment delivered on : 1/11/14.  

Judgment

                                               (1) The case  of the prosecution  in brief  

is that  on 14/1/12  the  I/C  of Jugijan  P/P  under Hojai P.S.  received 

an ejahar  filed by  Md.  Jalaluddin  to that effect  that  on 11/1/12 

accused Md.  Anuwar Hussain , Md. Rafique Uddin , Md. Abdul Ajij, 

Md. Abdul  Satter , Md. Abdul Subhan, Md. Abdul Matalib, Md. Enus 

Ali   and   Md.  Toibur  Rahman   forming   an   unlawful  assembly 

entered into his house  and  kidnapped his  daughter  Musstt. Sultana 

Begum. 

                                               (2) Having  received  the ejahar  police  

registered  a   case  ,  investigated  the  matter   and  finally  submitted 

charge sheet  against   accused Md.  Anuwar Hussain only U/S 366 

I.P.C.    In  the   course   of  investigation   police  arrested  accused 

Anuwar Hussain and  produced before  the Court.   The committing 



Court   committed  the  case  to  the  Court  of   Ld.   Sessions  Judge 

Nagaon ,  the said  Ld.  court  transferred  this  case  to  this  Court  for 

disposal.  On  his  appearance   the  written  charge   U/S  366  I.P.C. 

explained and readover to the  accused to which he pleaded not guilty. 

                                          (3) Point for determination : 

(1) Whether   the  accused  person  kidnapped  Musstt. 

Sultana Begum  from  her  legal  custody/guardian ? 

                                     Reasons and decision there on 

                                            (4) In the  course of trial  prosecution  

examined   Md.  Jalaluddin as P.W.1  and victim Sultana Begum as 

P.W.2 . P.W.1  in his evidence  stated that  about  two years  back  one 

day  his daughter Sultana Begum  went on missing  that  as he  had 

land dispute  of the  family  of the Anuwar Hussain he lodged a case 

against  Anuwar Hussain . Later  police  recovered  sultana .   At that 

time  Sultana was 18 years  old.  Later  with the  intervention of the 

villagers Sultana was married to the accused  Anuwar Hussain. 

                                              (5) P.W.2  stated  before   the Court  that  

accused  Anuwar Hussain  was innocent  and  at her own will  she 

went with  accused Anuwar Hussain.  

                                              (6) Thus, there is absolutely  no evidence  

against  the accused of the alleged  offence  of  kidnap .  In result  the 

accused  is acquitted and set at liberty forth with . 

                                               Given under my hand seal of this Court  

on this 1st  day of Nov. 2014. 

                                                               Addl. Dist. & Sessions Judge

                                                                     Hojai, Sankardev Nagar.
Dictated & corrected by me 

Addl. Dist. & Sessions Judge

    Hojai, Sankardev Nagar.

Monuj.  


